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NOTICES FOR SUSPENSION OF QUESTION HOUR AND MOTION FOR ADJOURNMENT - Contd.
RE: Reported strike by oil sector employees against disinvestments of BPCL, HPCL etc.

Title: Adjourment notices regarding reported strike by oil sector employees against disinvestments of BPCL, HPCL,
etc. (Mr. Speaker disallowed the notices of adjourment).

MR. SPEAKER: There is no "Zero Hour' and there is no lunch break today.
...(Interruptions)
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MR. SPEAKER : This cannot be a subject of Adjournment Motion.
...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, | endorse the views of hon. Member Shri Ramji Lal Suman.
...(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): Sir, today the workers, employees and even the officers of the entire oil
sector, all together, are on strike. All the trade unions have jointly gone on strike. This issue was raised on the floor
of this House a number of times. Without bringing up a legislation, these two companies — Hindustan Petroleum
Corporation Limited and Bharat Petroleum Corporation Limited - which are profit-making companies, are being
disinvested. ...(Interruptions) The total turnover of all the oil companies, is more than Rs. 88,000 crore.
...(Interruptions)

MR. SPEAKER : Please conclude now.
...(Interruptions)
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SHRI BASU DEB ACHARIA : Such profit-making companies, which were in the private sector earlier, were taken
over and nationalised in 1973 by the Government of India. ...(Interruptions)

MR. SPEAKER : This issue was discussed at length in the House. Nothing more can be discussed on this issue.
...(Interruptions)

SHRI BASU DEB ACHARIA : Today together with these two companies, and the Indian Oil Corporation also, which
is earning thousands of crores of rupees of profit — they are being disinvested in spite of clear directions from the
Supreme Court. The Supreme Court said :

"We find that, on language of the Act, such a course is not permissible at all. In the result, we allow these
petitions restraining the Central Government from proceeding with disinvestment resulting in HPCL and
BPCL ceasing to be Government companies without appropriately amending the statutes concerned
suitably."



MR. SPEAKER : Please sit down now.
...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, we demand that these companies should not be disinvested and they should
continue to remain as nationalised companies. ...(Interruptions)

MR. SPEAKER : Nothing will go on record except the point of Shri Rupchand Pal.
(Interruptions) *
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SHRI RUPCHAND PAL (HOOGLY): Sir, there is a countrywide protest by the employees, workers and officers also.
It is a total strike throughout the country in protest of this disinvestment process which has been criticised by the
Supreme Court also that nothing should be done bypassing the Parliament. ...(/nterruptions)

MR. SPEAKER : There is no discussion on this. Please take your seat.
...(Interruptions)

SHRI RUPCHAND PAL : There is no consensus within the NDA. You may just recall that the Shiv Sena people are
not in favour of it and they have openly opposed it. We demand that this disinvestment should not be done.
...(Interruptions)
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MR. SPEAKER : | have received notice from Shri Sunil Khan. Let him speak now.
...(Interruptions)

* Not Recorded.
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SHRI BASU DEB ACHARIA : Sir, by bypassing the Parliament this has been done. ...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : Sir, let the Government respond to this. ...(Interruptions)

SHRI SUNIL KHAN: What is the response of the Government? ...(Interruptions) Nearly 1.5 lakh employees
including officers are on strike today. Almost all the trade unions like CITU, AITUC etc. are opposed to it.
...(Interruptions)

MR. SPEAKER : Hon. Members may please take your seats. You have made your point clear.
...(Interruptions)
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MR. SPEAKER : | have permitted four hon. Members to speak. Please sit down.

...(Interruptions)
SHRI N.N. KRISHNADAS (PALGHAT): Sir, what is the attitude of the Government? We must know. ...(Interruptions)
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MR. SPEAKER : This issue of HPCL and BPCL was discussed thoroughly well in the last Session. Now, you have
raised the issue because the people have organised a big agitation on the issue. So, | have permitted you to speak.



...(Interruptions)

SHRI BASU DEB ACHARIA : That discussion was incomplete. ...(Interruptions)

MR. SPEAKER : Let me complete. Now, you have raised the issue. We will find out a device to raise this issue in
the House.

...(Interruptions)

MR. SPEAKER : Adjournment Motion is not a proper device. | have disallowed the notices on Adjournment Motion
on this issue. Hon. Member Shri Palanimanickam, you can tell me what your point is.

...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : Sir, what is the Government's response? ...(Interruptions)
MR. SPEAKER : The concerned Minister can be asked to look into the matter.
...(Interruptions)
MR. SPEAKER : Please sit down. You have raised the issue in the House.
SHRI N.N. KRISHNADAS: Sir, the Government must mention its attitude on this. ...(Interruptions)

MR. SPEAKER : You can raise the issue under some other device and | will permit you to raise the issue where the
Government will also reply to the issue. Please sit down now. Shri Palanimanickam may make your point now.



